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SIIr1 S. N. Misbra: So far as the 
progress report of the Second Plan 
is concerned, the hon. '.{e>mber would 
Bee that a kind of progrE'S3 report wa, 
included in the Third Plan document. 
No plan can be formulated unless 
there is an assessment of the per-
formance in the past few years. So, 
to that extent the progress report is 
included in the Third Plan document. 
So far as the future is concerned, we 
are going to take steps to receive in-
formation in the required form. Pre-
viously we would have given infor-
mation but that would have been of a 
mechanical nature; that would not 
have gone to the heart of the matter. 

WRITl'EN ANSWERS TO 
QUESTIONS 

ladian Airmen in the Custody of 
Naras 

·132. Shri p. C. Borooah: Will the 
Prime Minister be pleased to state: 

(a) whether Mr. 11.. Z. Phizo, now 
in London, recently offered :0 neg'lti-
ate with the Government lOr the re-
lease of the lour Indian ai"!"lllen in the 
custody of the Naga hostiles; and 

(b) if so, what has been the Govern-
ment's reaction thereto? 

The Parliamentary Seeretary to the 
Minister of External .\lr:tirs (Shri 1. 
N. Bazarika): (a) and (b). The Gov-
ernment of India have received no 
such offer from Phizo. It appears that 
in June, 1961, Mr. Gavin YOl1ng, a cor_ 
respondent df Observer, London, 
wrote to the British Red Croos Society 
for their help in arranging 11;" release 
of the aircrew. This request was pas-
sed on, through the In~ernati.mRI Red 
Cross, to the Indian Red :::ross who 
informed us of this and enquired what 
they should do. "I'hey Wt'r~ told that 
the Red Cross represe~tath-cs can ~e 
present along with the local Govern-
ment officials at the time of the actual 
handing over of the aircr~w. It seems 
that the Red Cross authorities have 
been in touch with Phlzo about thy 

matter. They first .Nggested that the 
airmen should be handed over in 
November or December. The da!e was 
then put forward to '-larch in a tele-
gram believed to have been sent by 
Phizo to the International Committee 
ol Red Cross. It is to be seen whe-
ther Phizo has any influence or au-
thority to see that the airmen aT~, in 
tact, released according to his 5\1&-
gestion. 

Amount beld up by Chinese iu Tillet 

·136. Sbri Agadi: Will the Prime 
MlnJster be pleased to state: 

(a) whe1Jher it is a fact that large 
sums of money belonging to Ind!nn 
Traders in Tibet have Deen heM-up by 
the Chinese Government; 

(b) if so, the total ("3l'imated 
amounts thus held '~p in 7ibu; and 

(c) the action Government of India 
have taken in this regard? 

'1'he Deputy Minister of EItf'mal 
Affairs (Sbrimati Lakshmi Mmonh 
(a) Yes, Sir. Ii is a tact that large 
sums ol money mainly in t'le form of 
unpaid debts owing to Indian Traders 
have been held up in Tibet due to the 
unhelpful and ob3tructive attitude ol 
the Chinese Government. 

(b) The amount held 11:l is Rs. 20 
lakhs on a rough estimat.e. 

(C) The Government of India have 
made a series of r'ep!"esentnd~J"s to 
the Chinese Governm'!nt requesting 
for help in the recovery of ~hes'! debts 
but there has so far been no respOllse. 

De Jure transfer of Former Frl'Dcb 
possessions in IndIa 

"137 (Shrt Bibbuti Mishra: 
. "\. Shri Tanpmani: 

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 27 on the 20th Novem-
ber, 1961 and state: 

(a) the progress made about the de-
Jure transfer of former French terri-
tories in India; and 




